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‘ACT No. XI orF 1919.

. [PASSED BY THE IN'DIAN‘LEéISLATIVE"CbiJNdI'IJ‘]

(Beceived the assent oftﬁe Govef nor Qenersl on the 21st Marok :
' 1919 9]

'E’.

i'fn"Act to cope'with anarchma,l and revolutwn-
' vary crime.

THERBEAS it is expedlent to make’, provision that
“Y:thie ordinary eriminallaw should be supplemented
-and ~emergency :powers should be exercisable by the
-Government for the purpose of- deahncr Wlth anarchl-
“al-and revolutionary movements ; »
- #A1id Whefeas the previous approval of the; Secretary
of ‘State in. Council has been accorded to the making
of: thls law ; It is hereby enacted as follows :—
Short title, . (1) This Act maw be calicd tho Anarchlcal and
Cxtent and Revolutlonary Crimes Act, 1919;
(@) Tt extends to the whole of Brltlsh India; and
(8) It shall continue in force for three years from
. the date of the termination of the present war. ,
" Definitions. 9. (1) In this Act, unless there is anythmg repug-
. nant in the subject or context;—
“ Ohief Justice”’ means: the J udge of hlghest rank :
in a High Court ;. :
~“The Code” means the Code of Criminal Proce-f ¥ of 1898.
dure, 1898; .
“ High Court”’ means the highest Court of crimi- -
_nal appeal. or revision for any local axea; '
-~ “Bcheduled offence”’ means any offence speclﬁed :
in~the Schedule.
(2) All words and explessmns used in thls Act and
‘defined in " the Code, and ‘not hereinbefore defined,
“shall be deemed to have the meanings respectively
attnbuted to them in the Oode -

Part I
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’

PaRT’ 1.

q 3, If the Governor Genéral in Couneil is sat1sﬁed C°“f‘t’g“ of ¢
~ that, in the whole or -any part of British India, Paw1. - |
- anarehlcal or revolutionary movements -are belng‘ o
promoted, and that schednléd offences in connection =~ |
with such movements are prevalent to such an extent
that it is éxpedient ‘in the interests ‘of the public:
,safety to provide for the speedy trial of ‘such offences, =
he 'may, by notification in the Gazeétte'of India, make
a declaration to that effect; and ‘thereupon the provi- .
“4ions of this' Part shall come ‘into "f6fce -in the area' -

spemﬁed in the notlﬁeatlon

“4."(1) Where the Loeal Government is of Opmlon Tnitiation of
that the trial of any person acsused of “a. scheduled Peeede=
- bffence-should be held in adeordance ‘with ' the provi-
sions-of this Part, it niay order any -officer of Govern-
ment to prefer a ‘written informiation :to the Chief
“Justice against such. person. :

+(2) No ordér under sub-geetion ( 1)-shall be madein
respect of, or he deemed to include, -any person who
- bas been committed under the Code for trial - before a
High Court or-a Court of Session, but save as aforesaid,
an order under that sub-section may -be made in
respeet of any scheduled offence whether such-offence
was commitfed before or after the issue of the notlica-
tion “under section 8.-

(8) The information 9ha11 state the' offenee chargdd
and so far as known the name, place of residendce, and .
occupation of the accuised, and the time and “place
“when and where the oﬂence is alleged “to ‘have: been
committed and all partlculars ‘Within' the knowledge
“of the prosecution of ‘whatis - mtended to- ‘be: proved ~
against the accused.

“(4) The Chief J ustlce may by ordes reqmre ‘afly
information to be ameénded so*as to wupply Farther
particulars of the offerice charged to the accused, “and
shall"direct a copy of the information or the’ amended
information, as the case may be, to’ ‘be " served upon
the aceused in’ such manner-as the Chief Justice -may

direct.

. 5 ‘ UPOD.
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Constitution 5. Upon such service being effected, and on appli-
. cation duly made to him, the Chief Justice shall
nominate three of the High Court Judges (hereinafter -
- - referred to as the Court) for the trial of the informa-
tion, a.nd shall fix a date for the commencement of the
trial : ’

~ Provided that when the total number of Judges.
of the High Court does not exceed three, the Chief
Justice shall nominate not more than two such Judges;
and shall complete the Court by the nomination of
one or, if ncoessary, two persons of either of the™
following classes, namely :—-

" (a) persons who have served as permanent J udges'
: of the High Court ; or

(b) with the consent of the ‘Chief Justice of ”
another High Court, persons Who are
Judges of that High Court.

Place of - 6. The Court may sit forthe whole or any part: of a
sitting.
trial at such place or places in the provmce as 1t may
consider desirable ;

Provided that if the Advocate-General certifies to the
Court that it is in his opinion necessary in the interests -
of justice that the whole or any part of a trial shall be = .
held at some place other than the usual place of sitting -
of the High Court, the Court shall, after .hearing the
accused, make an order to that eﬂect unless for reasons
to be recorded in writing it thinks fit to make any
other order. Tt shall not be mecessary for the
certificate of the Advocate-General to be supported by
any affidavit, nor shall he be -required to state the -
grounds upon which such certificate was given.

Applicationof %, The provisions of the Code shall applyto proceed?

Godeof  ings under this Part, in so far as the said provisions
Procedure  are not inconsistent with the provisions of this Paxt,
subject to this and such proceedings shall be deemed to be proceedings

under the Code, and the Coutt shall have all the powers
conferred by the Code on a Court of Session exercising
original jurisdiction.

. 8- (1) The trial shall be.commenced by the reading =
of ’ohe information, and thereafter the prosecutor shall

state

A3
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I  state shorﬂy by what evldence he expects to prove the
guilt of the accused.

(2) The Court shall then, subject to the prov1s1ons_

of this Part, in trying the accused follow the proce-
- . ~ dure prescribed by the Code for ‘the trlal of Warrant ’
. " cases by Magistrates.

9. If a charge is framed, the accused shall be Ad]ournmenb
~entitled to ask for an adgournmenﬁ for fourteen days,
or any less period that he may specify, and the Court. -
~ shall comply with his request, but, subject to the
adjournment provided for by this section, the.Court
“shall not be bound to adjourn any trial for any
~ purpose, unless such adjournment 1s in its oplnlon
necessary in the interests of justice.

10. The Court shall cause-the evidence of each Racord of
witness who is examined to be recorded in full in cvidnee
such manner as the Court may direct. '

- 11. The Court, if it is of opinion that such a course Probibition
" is'necessary in the public interest or for the protec- of publication
tion of a witness, may prohibit or restrict in - such of reports of
way as it may direct the pubhcatlon or disclosure of

its proceedings or any part of its proceedings.

12. () No questions shall be put by the Court to the Examination
accused in the course of a trial under this Part until ofsecused:
the close of the case for the prosecution. Thereafter,
and before the accused enters on his defence, the
Court shall inform the accused that he is entitled, if
he so desires, to give evidence on oath on his own
behalf, and shall al the same time inform him that

‘if he does so, he will be liable to cross-examination. -’
Unless the accused then states that he desires to give

- evidence on oath, the Court may at any time there-
after question the accused generally on the case in

accordance with. the provisions of sectlon 3412 of the
- Code,

- k (2) I, when so called upon, the accused states that

' he desires to give evidence on .oath, the Court shall

Eot at any subsequent stage put any questlon to
©ophim

. Provided that if the ‘accused does: not o give

: _ev1dence, then, after the witnesses. for the defence

have
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have been examined, the Court may questlon the

~accused generally on the case in- accmdance w1th the
-provisions.of the said seetion. . -

(8) The failure of theaccused to.give. ev1dence one o

- oath shall not be made the subject of any comment

. by the prosecution, nor ‘shall the Court’ draw any’

: 1nference adverse.to.the aecused from such faﬂune

(4) It the accused: gives evidence on oath, the
following rules shall be observed, ‘namely :—

(o) He may be asked any question in cross-
examination - notwithstanding that, i,
would tend to. criminate him_ as to the
offence. charged o

(b), He shall not be asked, and if asked sha]l not -
be required to answer, any question, tend-
ing to.show that he has committed or been.
convicted of, or has been charged with,
any offence other than that “with whlch;

. he'is then charged, or has a, bad eha,racter,;i‘

unless—

(¢). proof that he.has comm1tted or- been;.f,
convicted of such. other offence is
adm1ss1b1e evidence to show that he,
is guilty of the offence with wh1ch he_;

~ is then charged, or -
~ (4¢) witnesses for the prosecution: have been.
" eross-examined with a view to-establish,
his own good character, or he has:
“given evidence. of his good character:
or the nature or the conduct of the
defence is such as to involve imputa= -
‘tions.on the character of the. W1tnesses;
for the -prosecution, or '

- (i46) he has given evidence against any =
other person charged with. the same

- offence.

(e) Unless otherwise ordered by the Court he;

shall give his evidence from the witness-
box ov other place from which the other
- witnesses glve their-evidence, S ;
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18 it theaccused: or. any; one of: the. accused calls Right: °£"°P1y"?_

_and examines any witness;. the. rlght of final reply, o
shall lie with the prosecution,. but in all other cases
- with the acoused

~ Provided that. the exammatlon of an: aocused as a
witness; shall not of itself: conferthe, rlght of final reply
on the prosecutlon.

14 In. the event of any dlﬁerence of op1n1on Differcnces
among the members of the Court, the oplnlon of the °f opinion.
majority shall prevail. , _

- 15. At.any trial under this Part the accused. may Acoused may.
be charged with -and convicted of any offence agamst 2; g';’;"féggce ,
any provision of the law which i is. referred to. in. the.reforred to -

-Schedule. A o ‘in Schedule,

16. The Gourt may-pass: upon any person convicted’sontence.
by it any sentence authorised by law for the punish-
1oent of the offence of which such' person is convicted,, .
~ and-no'order of confirmation shall be necessary in the
case of any sentence passed by it : ‘

Provided that a sentence of death shall not be
passed upon any accused person in . respect of whose,
‘guilt there is a difference of opmlon among the mem-
bers of the Court.

1%. The judgment of the Court shall be final and s Exclusion
conclus1ve and, ndtwithstanding the provisions of the of inter.:
Code or of any other law for the time being in force, oeherq:nmmn-;f :
or of anything having the force of law by whatsoever Courts. '
authority made or done, there shallbe no appeal from
any order or sentence of the Court, and no High
Court shall have authority to revise any such order-or
sentence or to transfer any case from such Court, or
to make any order under section 491 of' the Code or .
have any jurisdiction  of. any kind in respect of any
_proceedings under this Part _

Provided that nothmg in this section shall be dpem ed
to affect the powers of the Governor General in -
Council: or of the Local: Government to make orders
“under-section. 401 or section 402 of the Code in respect
of any person sentenced: by, the.Court.

18 Notmthstandmg;_,
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Spenl mles 18, (1 ) N otw1thstandmg anything: to the contrary

of ev1dence

() the statement of any person has been recorded
by a Magistrate, and such statement has
been read over and explained to the persod”

makmo' it and has'been signed by hlm, or.’

(b) the statement of any person has been

* recorded by - the Court, but such person\

has not been cross- exammed

such statement may be admlttcd in ev1dence by
the Court if the person making the same is dead or.°
cannot be found or is incapable of giving evidence,
and it is established to the “satisfaction of the Court’
that such death, disappearance or 1ncapac1ty has been'

caused in- the 1nterests of the accused.

(o) Depos1t10ns recorded under section 512 of the
Code may, in the circumstances ‘specified. in that.
- section, be given in evidence at the trial of an accused.

under this Part.

Recall of 19, In case of any Teconstitution of the Court

witnesses on ™

reconstibution durmg the trial, the Court so reconstituted shall, if.
of Court. - the accused-so des1res, re-call and re-hear any. witness.

who has already given evidence in the case.

Power o 20, The Chief Justice may from time to tlme :

make:ulek - ynake rules providing for—

(1) the appomtment and powers of a Premdent:
of the Court, and the procedure to be.
adopted to complete the Court in the -

. event of any. Judge of the Court being

: contamed in the Indian Evidence Act, 187 2, where— -

1 of 1872,

prevented from attending t]uoughout the

trial of an accused and

(2) a.ny matters (1nclud1ng the 1ntermed1abe'

custody of the accused and his release

on bail) which .appear to him necessary

- for carrying into- effect or supplement-

. ing. the provisions .of . this Part plehm;—»

nary or: anc111a1y to trlals

P-ABT 11 |
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91. If the Governor General in Council is. satlsﬁed °“ﬁ}f;gg
~that .anarchical or revolutionary movements which Fort IL.
are, in his opinion, likely to lead to the commission

~ #of scheduled offences are being extensively promoted
_in the whole or any part of British India, he may, by
_notification in the Gazette of India, make a. declara-
tion to that ~effect, and thereupon the provisions of
this Part  shall come into force in the -area speclﬁed

in the notification. c
929. (1) Where, in the oplmon of the Local Govern- Powers exer-

ment, there are reasonable grounds for believing that Pant 1 154
‘any person isor has been actively concerned in such * force.
area in any movement of the nature referred to in
seotion 21, -the Tocal Government may place all the
materials in its possessmn relating to his case before

a judicial officer whois qualified for appointment ' to

a High Court and take his opinion thereon.. . If, after
considering such opinion, the Local G‘rovernment is
satisfied : that . action under the provisions of. this -
section is necessary, it may by order in writing con- p
taining a declaration to the effect that such person is

or has been aclively - concerned in such area in any
movement of the nature referred to in section 21,
giveall or any of the following directions, namely

o that such person— :

- (a) shall, within such perlod as may be
speclﬁed in the order, execute a bond

. . with or without sureties wundertaking,
for such period not exceeding one: year

as may be so specified, that he. will . not
commit, or attempt. or conspire to commit,
or abet the commitment of, any . oﬁence :
against any provision of the law whlch

is referred to in the Schedule ; ‘

.(b) shall notlfy his res1dence and any change:
of residence to: such authonty as « may be
80: speclﬁed e

""(0) shall remain or reside inany area- m Br1t1sh”
Indla so specified : )

,' ‘Provided.

D




84 dnarchical and Revolutionary roﬁmes. ‘ [’,Ao’@’-xe ;

Provided that if the area 80 speclﬁed is outsxde :
the province, the concurrence .of the Local
Government of that area to the making of
the order shall first have been obtained ;.

(@) shall abstain from any act so specified whmh
* in the opinion of the Tocal Government,
is calculated to disturb the public peace or
. is prejudicial to the public safety ; and
(e) shall report himself to the officer in charge
of the police-station nearest to his
residence at such periods as may be so
specified.

(2) Any order under clauses (b) to (e) of sub-sec-
tion (1) may also be made to take effect upon default
by the person concerned in complying with an order
under clause () of that sub-section. -

Bervds of oo 28, An order made under section 22shall be served
‘ssction 22, On the person in respect of whom it is made in the
manner provided in the Code for service of summons,
and upon such service such person shall” be - deemed .

to have due notice thereof.

Enforcement 24, The Local Government and every officer of
oforders.  @Government to whom a copy of any order made
under section 22 may be directed by, or under the
“general or special authority of, the Local Govern-
ment, may use all means reasonably necessary to
enforce compliance with the same.

Tnterim 25. An order made under section 22 shall only
nature of  continue in force for a period of ~one month, unless

by Lecal it is extended by the Local Government as herem-
Government. g fter provided in this Part.

Refereuce o 26. (1) ‘When the Local .Government makes an
;‘;l‘;is‘f;ﬁ';f‘“g order under section 22, such Government shall, as
w soon as may be, forward to the investigating authorlty
to be constituted under this Act a concise statement
in writing setting forth plainly the grounds on which
the Government considered it necessary that the
order should be made, and shall lay before the investi-
gatlng authority all material facts and clrcumstances
m its povsesmon relevant to the inquiry."

(#) The
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. (2) The 1nvest1gat1ng authomty shall then hold an-

, anqulry in camera for the. purpose of ascertaining
what, in its opinion, havmg regard to the facts and
circumstances adduced by the Government, appears.
against the person in respect of whom the order has
been made.  Such authorify shall in every ease allow -
the person in question -a reasonabie opportunity of
appearing .before it at some stage in its proceedings
and shall, if he so appears, explain to him fhe nature
of ‘the charge made against him and shall hear any
explanation he - may have 4o offer, and shall make
such further investigation (if any) as appearsie
such’ authority te be relevant and reason&ble 3

r0v1ded that—

{a) nothing in this sub-section shall be deemed'
to -entitle the person whose case'is before
the investigating authority to appear or -
to be represented -before it by pleader,
nor shall the Local Government be so
entitled : '

(:b) the investigating authomty shall not disclose
to the person in question any fact the

~ communication of which might endanger

" the public safety or the safety of any
- individual : :

{c) 1f the person in questlon requests the investi-
gating authority to secure the attendance
ofany person or the production of any
document or thing, such authority shall,
unless for reasonsto be recorded in writing
it deems it unnecéssary so to do, cause-
such person {o attend or such document or
thing to be produced, and for that purpose

- shall have all the ‘powers conferred on a
District Magistrate in respect of those
matters by the Code :

(3) Subject to the: provmons of “sub-section (2) the
-inquiry shall be.conducted in .such manuer as the
investigating authority cons1ders best . suited “to ehol,t',
the facts of the case; and in making the 1nqu1ry,

such
B2
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such- authority shall xiot be bound to observe the rules
of the law of evidence.

(4) Any statement made to an 1nvest1gat1ng author-
1ty by any person other than the person whose case
is under investigation shall be deemed to be informa- o
tion given to a public servant within the meanmg of -
section 182 of the Indian Penal Code.’

- (5) On the completion of the inquiry, the 1nvest1 XLV of1860
gatlng authority shall report in writing to the Local :
Government the conclusions at which it has arrived,

and shall adduce reasons in support thereof. In so
reporting the 1nvest1gat1ng authority shall state,

whether or not, in its oplmon, the person whose case

is under investigation is or has been actively concern-

ed in any movement of the nature, referred to in

section 21.

(6) If the, 1nvest1gat1ng authonty has not complet--
ed the inquiry within the period for which the
duration of the order is limited by section 25, such

~ authority may recommend to the Local Government
that the period of duration of the order shall be extend-
ed for such period as it may consider necessary, and
on such a recommendation the Local Government may
extend the duration of the order accordingly. )

D o ves. . 21 (1) On receipt of the report of the investigat-
tigating ing authority, the Liocal Government - may discharge
‘euthority. — the order made under section 22, or may make any

order which is authorised by that section
Provxded that—

(a) any order so made shall recite the. conclusions

. .of the investigating authority as reported
by that authority ; and

(%) & copy of such order shall be furmshed to the
person in respect.of whom it is made.

(2) No order made under sub-section (1) shall con-
tinue in force for more than one year from the date
of the order made under section 22. ,

(8)On the expiry of an order  made under sub-
section (1), the Local Government may, if it is satis- -
fied that such a course is’ necessary in the interests of-:

the
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» the public safety, again make in respect of the person. -
- to whom such order related any order whioh.is author-r o
ised by section 22 : : ,
~ Provided -that, before an order is made under th1s
sub-section, a copy of the order which.it is proposed. to -
make. shall be furnished to the .person concerned, who'
may submit to the Local Government a representation
. in regard to such .order. Any such representation
shall be forwarded by the Local Government to the.
~investigating authority for inquiry and report, and
such authonty, after 1nqu1ry conducted in accordance
with the provisions of section 26, shall report thereon, |
and the Local Government shiall consider such report :
-Provided further that 1o order made under this sub-
sectmn shall continue in force for more than a year
from the date on which it was made.
(&) Any order made under this section may atany
- time be discharged or may be altered by the substltu-
tion of any other order authorised by section22 :
Provided that no such alteration shall have-the
effect of prolonging the period for Which such order
would have been in force. E
(6) The provisions of section 24 shall apply to. the
enforcement of orders made under this section, :

98. If any person fails to comply with, or attempts Penalty for -
" to evade, any order (other than an order to farnish disobeclemcets',
“security) made under section 22 or section 27, he shall,
on conviction by a Magistrate, be. pumshable w1th
imprisonment for a term which may extend: to
- six months, or with fine, which may extend to ﬁve

hundred rupees, or with both.

-~ 99. The provisions.of section 514 of the Code shall Provisions as
apply to bonds executed under the provisions of this * P4
Part, with this modification that. the powers conferred
by that section on the Oourt shall be exercisable by
any District Magistrate or Chief Presidency Magistrate,

~on application made on behalf of the Local Govern- -
ment. ' :

=~ 80.. (1) -As soon as may be after a notification has Tnvestigating .
“been issued bringing this Part into.force, the Tocal suthonties

Government shall-appoint one or more 1nvest1cra,t1ng

‘ author1t1es
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- authorities for the purposes of 'this Part, and inay

appoeint additional mveeﬁgatmg aﬂthontles Whem_
neCessary.

(2) Dvexy mvestlgdtmg a.uthorlty Shd,ll‘ be apa

- pointed by erder in writing, and shall consist’of three
persons, of whom two shalf be petsens having held
Jadieial office not inferior to that of a District and
~ Bersions Judge, and one shall be ‘& person not in the

service of the Crown in India.’

(8) The Local Government may 'by lrke ordey:_

by reason of death, resignation of -office or otherwise.

‘ appomt persons to fill casuwal vacancies. oecurrmg;'

‘'on any 1nvest1gat1ng authonty, but in so . doing shalk

Visiting Com-

£

~ observe the provisions of sub-section (2)

31. (1) The Liceal Government shall by order i

writing appoint such persons as it thinks fitto be.

Vlsrtmg Committees t6 report upen the welfare and
* treatment of persons under restraint under this Part,
- and shall by rules preserlbe the functmne Wlnch these -

Oommlttees shall exerclse :

‘Provided that, in makmg such - rules, prov1s1on,.

restraint under the provisiens of this Part :
Provided further that a person in respect of

whom &n order has been made under section - 22
“or section 27 requiring him to abstain from -any
specified act or to report himself to the police shall
not be deemed to be under restraint for tbe purposes ’

of this seetion.

_ (2) 'All rules made under sub-section (1) shal"ﬁ’;_
be published in the local official Gazette, and on
such publieation sha,ll have effect as if enacted in thle.

Part.

32. (1) The Tocal Government may ‘make rules .
prescrlblng the authorities before whom and the
manner in which bonds wnder this Part shall be -
exccuted, and prowdmg for the procedure to be ’

shall bé made for perledlcal visits to persons under.”

followed regarding the notification of residence and

reports to the police by persons in respect of whom

21,

orders have becn made under sectxon 42 or sectlon- o

(2) ALl
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2y All rules ‘made under sub-section (1) shall
be published in the local official Gazette, and on
~such. publication shall have effect as if enacted in

thw Part.
Parr III.

33. ‘If the Governor General in Couneil is sat1s- Condltmn o
ﬁed that in the whole or any part of British Tndia :}’Pllf::‘ffl”
anarchical or revolutionary movements are being

~promoted and that scheduled offences in connection
with such movements are prevalent to such an exterit

~as to endanger the public safety, he may, by noti-
fication'in the Gazette of India, make a declaratlon
‘to that effect, and thereupon the provisions of this
Part shall come into force in the area speclﬁed in
the notification.-

84. (1) Where, in the opinion of the Local Powers e

Government, there are reasonable grounds for believ- g:ﬂ’lfl"fh,‘: -

ing that any person has been or is concerned in such. force.
"'-a,rea in any scheduled offence, the Local Government

may place all the materials in its possession relating

to his case before a judicial officer who is qualified

for appoiniment to a High Court and- take his
opinion . thereon... If after;considering such opinion

the Local Government is satisfied that such action

is necessary, it may make in respect of such person

any order authorised by section 22, and may further _

by order in writing direct— :

(a) the arrest of any such person without
warrant ;

(b) the confinement of any such person 'in such
place and under such conditions’ and
restrictions as it may specify :

Provided that no such person, ‘shall be confined
in that part of a prison or other place
which is used for the confinement of

R , convicted criminal prisoners as- deﬁned s
of 1894, ’ " in the Prisons Act,, 1894 ; and - '

(c) the search of any place specified in the order
which, in the opinion of the T.oeal
Government has beéen, is belng, or is
- -gbout to be, used by any ‘sych person for -

any




Arrost,

: Sear‘cli;

" Application

_procedure,

to whom thé order may be directed.

_of Part 1I;
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- ----fa‘n‘j purpose .connected “with ;;a:n-s'? anar-
“chical: or revolutionary movement, .. =
(2) The arrest of any person in pursuance of an -
order under clause (a) of sub-section - (1) may be
effected at any place where he may be found. by any
police-officer or by any other officer of Government

~ (8) An order for confinement under ‘é]auée]: () or
for search under clause (¢) of sub-section (Z) may -
be carried out by any officer of Government to whom

~.the order may be . directed, and such. officer. may
.use -all means reasonably necessary to enforce the

same. - o ,
35. Any person making an arrest in pursuance

‘of an order under clause (a) of sub-section (I) of
- -section 84 -shall forthwith report the fact to the
-~ Local Government and, pending receipt of the . orders

of the Local Government, may by.order in writing

commit any person so arrested to such-custody as the
Local Government may by general or special order

specify in this behalf : - o ,

.~ Provided that no person shall be detained in such
custody for *a period exceeding seven days unless the -
Local Government so directs, and in no- case shall

such detention exceed fifteen days. - - .. .

36. An order for the search of ‘any place '\is'sued

_under the provisions .of clause'(¢) of sub-section (1)

of section 34 shall be deemed to be a search warrant
issued by the District Magistrate having jurisdiction
in the place specified therein, and shall be sufficient
authority for the seizure of anything found in such
place which. the person executing the order hasreason

- %o believe is being used, or is likely to be used, for

any purpose prejudicial to the public safety, and the

- .provisions of the Code, so far as-they can be made

‘applicable, shall -apply to searches made under the
authority of any such order and to the disposal of

- any property seized inl any such search.

- 8%. Where an order (other. than anf ofder fovr: ,

arrest or search) has been made under section 34,

‘the provisions of sections 23 to 27 shall apply in the
- oo ) same
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same Way as’ 1f the order were an order made under '
-section 22, save_that, on receipt of the report,of the
1nvest1gat1ng authorlty, the Local Government may,
-subject to the conditions . prescribed by section - 27,
make any order which is authorised by section 84,
and sections 23 to 27 and 29 to 32 shall be deemed to
be included in this Part.. '

. .88. If-any person fails .to comply w1th or genglgx for -

s attempts to evade, any order made under section’ 84 toorders .

or section 87 other than an order to furnish security, wnder this
he shall be punishable with imprisonment for a torm © '
-which may extend to one year, or with fine which

‘may extend to one thousand rupees, or with both.

PART 1V,

: - 39 (1) On the expiration of the Defence of Indla Pordons
1vor1915. . (Oriminal Law Amendment) Act, 1915, every 2reedy ander
s * person. in respect of whom an order under rule 3 control.
of the Defence of India (Consolidation) Rules,
11915, was in force immediately betore the expira-
tion of that Act, and who has in the opinion
of the Local Government been concerned in “any
scheduled offence, shall be deemed to be  a person
resident in an area in which a notlﬁcatmn under
section 21 isin force, and the provisions of Part II
shall apply to_every sach person accordmgly ; and
every person who is on such expiration in confine-
S ment in accordance with the provisions of the Bengal
1110f 1818, -Btate Prisoners Regulation, 1818, shall be deemed to
.- be & person resident in an area in ~which. a notifica-
tion under section 88.is in force, and the provisions
- of Part III shall apply to every such person. accord-
ingly:
. Provided that within one month from the ex--
_ piration of the Defence of India (Criminal Law
IV of 1015, Amendment) Act, 1915, the Local®# Government
may, subject to the conditions preseribed * in  the
first proviso to sub-section (8) of section 27 as made
_apphcable by . section 87, make any order of restraint
which -is authomed by Part III. in:respect of any
person Who is in ‘confinement in accordance ‘with

“the
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the prov1s1ons of the said Regulatlon, and if such an
order is s0 made it shall be deemed to be an order .
made under sub-section (8) of section 27, as made C
‘applicable by section 87, and the provisions of that . - = |
Part regarding such an -order shall apply accord- '

ingly. . :

(2) On the explratlon ot the Ingress into Indla :
Ordinance, 1914, as continued in force by . the Y of 192,
Emergeney Leglslatmn Continuance Act, 1915, any I of 1915.
person in respect of whom an.order was in force
immediately before such expiration under section 2
of that Ordinance read with clause (d) or clause (c)
of sub-séction (2) of section 3 .of the Foreigners
‘Ordinance, 1914, shall be deemed to be a person 11yof 1914.
resident in an area in which a notlﬁcatmn under
section 21 is in force, and- the provisions of Part II
shall apply to every such: person accordlngly ‘

. ... Provided that, within one month from the expi-

"~ ration of the Ingress into India Ordinance, 1914, the y . 1914
Tiocal Government may, subJect to the condltlonsA
prescribed in the first proviso to sub-section (3) of
section 27, make any order of restraint which is
authorised by that Part in respect of any such person,
and if such an order is so made it shall be deemed to
be an order made under sub-section (3) of section 27,

- and the provisions of that Part 1ega1’d1ng such an

~ order ghall apply accordin O'(y v

A PART V. ;
Effoctof can-  40. When a nofification issued under section 3
ceflation of  or section 21 or section 38 is cancelled, such cancella-
nder section tion shall not affect any trial, 1nvest1gat10n or order
331 0r 8. gommenced or made under this Act, and such: trial,
investigation or order may be contmued or -enforced,
and on the completion of any such investigation,
any order which might otherwise have beer®maie
be made and enforced, as if such notlﬁcatlon A
had not been cancelled.

41. (I) An order made under Part II or I’art III~
directing a person. to remain or reside intany area in
 British-India out81de the-area in which . such Part ig

in
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in force, shall be as valid, and enforcéable in like
manner, as if such Part were in force throughout
British India. » R
(2) An order made undgr ¢louse (a) of sub-section
(1) of section 84 for the arrest of any person ‘may be
executed at any place in British India outside the
area in which Part III is in force, and the same
procedure shall be followed as if Part TII was in force
‘throughout British India: ‘ TR
Provided that, if the arrest is made outsile the
province of the Local Government which made the
order, the report required by section 85 shall be
~ made to that Loeal Government, and the maximum
~period of detention limited by the proviso to that -
section shall be extended to twenty-one days. S

49. No order under this Act shall be called in Orders under
"question in any Court, and no suit or prosecution or thisAct ot
other legal proceeding shall lie against any person in question .
* for anything which is in good faith done or intended oy the

to be done under this Act. - : -

43. All powers given by this Act shall be in Powers of Act
addition to, and not in derogation of, any. otlier i be cumuls:
powers conferred by or under any enactment, and all
such powers way be exercised in the same manner
and by the same authority as if this Act had not been

passed.

THE SCHEDULE.

(See section 2.) _
(1) Any offence under the following sections of
XLV of1860. the Indian Penal Code, namely :—sections 121,
121-A, 122, 128, 124, 181 and 182." o
(2) Any of the following offences, if, in the
_opinion of Government, such offence is connected
with any anarchical or revolutionary movement,
namely :— o : o
(@) any offerice’ under -sections 124-A, 148,
- “1B3-A, 302, 304, 826, 327, 829, 332, 333,°
- .885, 386, 387, 892, 394, 395, 396, 397,
, L 898




398 399 400 401, 4102 481, 435 4:36
4437 4388, 440, 4b4, 455, 4157 ‘458, 4459
460, and 506 of the Indlan Penal: Code : XLV of 1860,

(b) any ‘offence: under the Exploswe Substances i
Act, 1908; - - VIof 1908.

) any offence under sectlon 20 of the Indian
~‘Arms ‘Act, 1878. , © XIof 1878.

(3) Any attempt or conspiracy to commlt or any
'abetment of any of: the above offen ces. - .




